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and these are still pending with the 
Union Government and, if so, whether 
the Government will take adequate 
steps so that the A.P. Electronics -
Development Corporation in collabo-
ration with Phiilippines and Holland 
can start manufacturing colour pic-
ture tubes in Andhra Pradesh. 

PROF. P. J. KURIEN: I will cer-
tainly examine the proposal. The 
A.P. Elect;onics proposal is pending. 
Government wi:l examine it and take 
action. 

SHRI K. P. REDDAIAH: Earlier 
also Central Government wanted to 
put up some industries in Andhra 
Pradesh. But they became truncated 
as in the case of the Ordnance fac-
tory and BHEL. H1lf of the indus-
tries were taken to Tamil Nadu or to 
rome other States. Now in Machili-
patnam, six years back, the Govern-
ment of India has proposed to set ur 
a salt-based caustic soda plant at a 
cost of Rs. 300 crores. So far no 
action has been taken. I would like 
to request the hon. Minister wheth~r 
the Government will set up cau5tic 

soda plant as Machhlipatnam has no 
industry worth the name. 

PROF. P. J. KURIEN: For that, 
a specific notice is required. 

SC/ST Employees 

''331. SHRI MUKOL WASNIK: 
Will the PRIME MINISTER be 
pleased to state : 

{a) the number of employees in 
Groups A, B, C and D in the services 
of the Union Government and the 
n'Jmber of SC/ST employees amongst 
them; and 

(b) the steps taken to make up the 
shortfall in the required percentage of 
~C / ST cm:J!oyees in tl:e services of 
the Cnion Government? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMA TI MARGARET 
ALVA): (a) and (b) A statement 
is enclosed. 
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(b) Some of the major steps taken 
by the Government in recent past, 
towards achieving the prescribed per-
centages of reservation for Scheduled 
Castes/Scheduled Tribes are: 

(I) Ban in dereservation for posts 
filled by Direct Recruitment. 

(2) Non adjustment of meritorious 
SC/ST candidates who are se-
lected on their own merit, with-
out relaxed standard, against 
the reservation quota. 

(3) Two special recruitment drives 
conducted (in 1989 and 1990) 
to fill up exclusively the back-
log vacancies reserved for SCsi 
STs. ' 

(4) With effect from 1-4-89, more 
grades brought within the am-
bit of reservation orders in pro-
motion by enlarging the scope 
to such posts where element of 
direct recruitment does not ex-
ceed 75)6. 

l5) To make up shortfall in the 
intake of SC/ST candidates in 
posts by promotion in grades 
having direct recruitment 
quota, due to non-availability 
of suitable SC/ST candidates. 
the vacancies are temporarily 
diverted to the direct recruit-
ment quota and later redivert-
ed to promotion quota as and 
when suitable SC/ST candi-
dates from the feeder cadre 
are available. 

(6} Various concessions and facili-
ties given to improve the in-
take of SC/ST candidates in 
Central Government services 
like relaxation in the upper 
age limit by 5 years, total 
exempthm from payment of 
examination /application fees as 
well as no limit on the num· 
ber of appeara~ at an exa-
mination. Instructions have 
also been issued for relaxing 
the standard of suitability so 

that candidates belonging to 
these communities are selected 
to fill up all the available va-
cancies reserved for them pro-
vided they are not unfit. 

SHRI MUKUL BALKRISHNA 
W ASNIK : Even after undertaking 
spedal recruitment drive in 1989 and 
1990, the backlog in Groups A and 
B as far as Scheduled Castes and 
Scheduled Tribes is concerned, is 
still very large. 

In the annual repon of the Mini-
stry of Personnel, it has been men-
tioned that de-reservation in Services 
is permissible only with the permis-
sion of the Minister in-charge of Per-
sonnel, Ministry of Welfare, Secreta-
ries of all the concerned Departments 
and that this is only possible in excep-
tional cases. 

I would like to know from the bon. 
Minister as to how many such excep-
tional cases have been granted per-
mission and what were the excep-
tional reasons to grant such permis-
sion. 

SHRIMA TI MARGARET ALVA: 
I would like to tell the hon. Mem-
ber that till today not a single case 
has been permitted under the cate· 
gory of exceptional circumstances for 
de-reservation. 

SHRI MUKUL BALKRISHNA 
W ASNIK : My second supplemen-
tary is that in 1989, the late Prime 
Minister Shri Rajiv Gandhi bad ap-
proved a panel of nine Scheduled 
Castes and Scheduled Tribes Senior 
Officers to be appointed as Addition-
al Secretaries to the Government of 
India. 

I would like to know from the bon. 
Minister as to how many officers out 
of that panel of nine were ultimately 
appointed as Additional Secretaries 
and, if not aU the nine officers were 
appointed, what were the reasons and 
who were responsible to deny the 
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opportunitv to these officers and whe-
ther the Government plans to ta~e 
any action against t~ose officers wno 
denied the opportuntty to them. 

SHRIMATI MARGARET ALVA: 
1 must admit that I do not have be-
fore me the panel. But I will certain-
ly look into it and l~t the. ~on. Mem-
ber have my reply m wntmg. 

[Translation] 

SHRI MOHAMMAD YUNUS 
SALEEM: Sir, I would like to kn?w 
from the hon. Minister that keepmg 
in view the fact that there is no re-
servation for minorities in government 
jobs, but they have also got eq~al 
right to get the government jobs hke 
other communities. As per fi.gur~s 
published in the newspapers: It .. IS 
evident that the number of mmonties 
specially MusLim minorities in go-
vernment jobs is less than 3 per cent 
while their population is ~2 ~r 13 per 
cent. If Muslim commumty Is worth-
less what is the government is doing 
to 'remove their worthlessness? If 
not, what the government is doing to 
provide jobs to the thousands of un-
employed youths? Th: g?ve:nment 
should provide reservatiOn In JObs to 
them also. What action is being 
taken by the government to see to it 
that the members of Muslim Com-
munity are adeauately represented in 
government services? 

[English] 

SHRIMA TI MARGARET ALVA: 
Sir this question does not arise. In 
fact I would like to tell the bon. 
Me~bers that the 15-Point Pro-
gramme for minorities which was 
launched by Indira-ji is one pro-
gramme which is being very carefully 
monitored by the G<?ve~e1_1t. In 
that provision for spectal tratnmg for 
minorities for Government ~Pl<?y
ment is made to look after thetr m-
terests. 

WRITTEN ANSWERS TO 
QUESTIONS 

lnel"ease in Price of Newsprint 

*329. PROF. K. V. THOMAS: 
Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

{a) the number of times the price 
of newsprint was increased during 
last two years: 

(b) whether the Government again 
propose to increase the price of 
newsprint; 

(.::) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE ML\liSTRY OF INFORMA-
TIQ?-; AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) 
Ministry of Industry have informed 
that price increases of indigenous 
newsprint were effe::ted on four occa-
sions by the newsprint mills during 
:!1e period. Price increases of im-
porteJ standard newsprint were effec-
ted on six occasions and glazed on 
seven occasions during the period by 
the State Trading Corpn. -

(b) and {c) There is, at present. 
n:::> ·statutory controL over the prices 
of indigenous newsprint and prices of 
imported nev;sprint depend on pro-
curement prices contracted by State 
Trading Corporation. 

Per Capita Plan Inv~stment in North 
Eastern States 

*332. DR. JAYANTA RONGPI: 
Will the Minister of PLANNING 
AND PROGRAMME IMPLEMEN-
TATION be pleased to stat.; the per 
capita plan invl!stment in Sikkim. 
Nao-aland, Arunachal Pradesh. and 
Autonomous Districts of Karbi Aug-
long . and North Cachar Hills. in 
Assam (under Hill Sub-plan) dunng 
1988-89, 1989-90 and 1990-91? 


